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ruo9Ll a' The Judicial officers named in Column no. 02 are posted as civir Judge (Junior Division), permanentcourt in the Judgeship and station mentioned in column no. 03 of the table given below.
As mentioned in Column no' 04, the officers concerned are also vested with the powers conferredunder sub-section (2) of section 19 of the Bengal, Agra and Assam Civil courts Act, 1BB7 (Act XII of 1Bg7) asamended by the Bengal, Agra and Assam civil Courts (Jharkhand Amendment) Act, 2018 to try, under theordinary procedure, the originar suits of pecuniary and territoriar jurisdiction.

As further mentioned in column no.04, the officers concerned are also vested with the powers of aJudge of the court of Small Causes for the trial of suits cognizable by such a Court with the necessary pecuniary
and territorial jurisdiction.

The powers vested in Column no. 04 should
unless the same is pubrished in the Jharkhand Gazette or in

By order of the Court,

Sd/_ Manoj prasad

Memo ruo. \ !6,\ /Apptt. 
Resistrar General

Dated Ranchithe 26th Marchr 2025
Copy forwarded to the Principal secretary, Department of personnel, Administrative Reforms &Rajbhasha' Government of Jharkhand, Ranchi/ the principar Secretary, Law (Judicial) Department,

Government of Jharkhand, Ranchi/ the senior Accounts officer, G.E. 5, Accountant General (A&E)
Jharkhand' Doranda' Ranchi/ the concerned Principal District and sessions Judges, for information and(communication to the officer concerned) / the central project co-ordinator, e-courts project, High court ofJharkhand' Ranchi with a request to take necessary steps for pubrishing it in the e-Gazette & uproading the
same to the official website of this Court.

not, however, be exercised by the officer concerned
the District Gazette.
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cause Court,s Act 1gg7.

Special
officer o-fficer after vesting

the powers of CivilJudge (Junior
Division) & others

of theDesi gnation

o1 o2 o3 04 o5
1 r. Nirbhay prakash

Addl. CivilJudge
(Jr. Div.)-cum-J. M,
Dhanbad

M Judge (Junior
Division)

(b) Daltonganj
(c) Daltongan;

(a) Civil a 7Rs within000/00, the Ioca
oflimits Dalton M unsifiga nl

C.C.S)(b of 1Rs. 0001
with n the loca limits of

Mu sifinDaltonganj

cum-J. M.-cum-special
Court, elected MpiMLA,
Daltonganj

Civil Judge (Jr.Div.)-

2. Mr. Alok Ojha, Addt.
CivilJudge (Jr. Div.)-
cum-JM, Rajmahal
(Sahebganj)

Division)
(b) Nagar Untari
(c) Garhwa

Civil Judge (Junior(a)

limits of Nagar Untari Munsifi
(b) S.C.C. powers of Rs.1,000/_

within the local limits of Nagar
Untari Munsifi

(a) Rs. 7,00,000/- within the local Judge (Jr. Div.)-
cum-S.D.J.M., Nagar
Untari (Garhwa)

Civil

KW

powers


